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Central Administrative Tribunal
Principal Bench

0A No, 881/2003
Neu Delhi, this the 17th day of Septemoer,2003

Hon'ble Shri Shankar Raju, Member (3J)

1. Director weneral,
Council of Scientific & Industrial Res2arch,
Anusangnan Bhauwan,
2, Rafi Marq,
New Dselhi = 110 001,

2. National Physical Laboratory,
throwmgh its Director,
Dr. K.S.Kridhnan Marg,
New Delni, seoApplicants

(By shri M.K.Gupta,Aasistant)

e rgus

Smt, Paswati Devi

w/o late sh, Bageghwar Prasad,

Ex =®n ior Mechanical Assistant,

National Physical Laboratory,

Qtro NU. G 26, N. poLo C010ny,

New Rajender Nagar,

Neu Uelhi. oooRBSpondent

(By none)

070ER (ORAL)

The departmental representative for applicantsi,e.
Director General, Council of Scientific & Industrial Research,
makes a statament at the Bar that accommoagation allottsed to
the regpondent has already been vacated on 4.7,2003 and
necaessary dues have already been recovered, As such, the
0LA, is ren®red infructuous and is accordingly diamiseed,

<. Rap

( SHANKER RAJU)
Member (3)
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